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YN THE CENTRAL ADMINISTRATIVE TRIBUNAL MYDERABAD BENCH HYDERABAD.,

0.A.NO.1641 of 1895,

Be tween ; Dated: 4.1.1996. ...
Prabash cﬁandraiﬁriiha d _%4 .££T' Applicant ;ﬁ} '
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D

Union of India rep by its Secretary, Ministry ef Defencgn
preductien, Gevt, ef India, Seuth Bleck, New Delhi.ﬁ‘“:f_;.-_uﬁg
. . : "
2. The Chairwan/Directer General ef Ordimiance Factery Beard,
10A, Auckland read, Calcutta,

3. Deputy Directer General Ordnance Fictery, 10 A, Auckland read,
Calcutta.. — ‘
4, The General Manager, Ordnance Factery, Yeddumailaram, Medak Dt.
- v

5% “EfiQEﬁ?%%&o%”“iﬁéiiiiﬁiiﬁG@ﬁé%iﬁ“Manager & Enquiry Officer,
Ordnance Factory,cYeddunailaram,qudak A.P.
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LA

LA 1641795, R o  Dt, of Orger:4=1-96,

B b . )

(Order ‘passed by Hon'ole Shri R.Rangarajsn, Member (A) ). :

'»“...‘;«:',:‘..-.:'\ o E STk

The Charge nemo No DZ/OUOSB/Lst gt .8=-1-92 issued by

".Lr

Re spnndent No 4 1 € tre_qsneral Manazer of Crdnance Factory,

Yeddumailaram, iidsk .Ji'sft!r.-ict is} aceie ied in this C.A.

2 It uas contended interalia tnat the Ceneral Manager

is not competent to initiate disciplinary sction against the

was . L ASIE Cave e
agplicant who / uarklng as thtmanffi by the date of the

T

charge mema (the appl;cant 1s now uorklng as Chargeman Gr.l), .

BN Lo x._‘;,- 7"“~- h,
Hart=-\y, xi(a) oﬁ-Scheduia'ofiECS(ECA) Rules shouws that Jy. pivetea
Seneral bf:Crdnaﬁééf?étfofy?fs;ﬁﬁéméppointing autnority in

TEQsTrd 10 tne mssistant Feremsn and zlso whargemsn Gr.l, 6and

e is cbmpatéht authdfi%}ﬁtoﬂimposa all the penalties referred
P Ii' . e :". . CTen et a ’

to in Rule-=# of CCS (CCA) Rules. It doss not lay down that the

Gomeral Managéer is'cbhpeteht te impose even minor pcnalties to

Assistant F@reman of Cnargeman Gril.’ ke such the contention of

'*\,- . .

the applluant e ==Y that thE Eeneral uanager was not competent to \\

L '. . , P a ‘ . [ I . . \ . /

shitiate the dlgCLp}lQaEyprDCBEdlngs against tne applicant whan

. Lu.t\n-O-&L-ijaQ
he was working as Assistant Fareman Jpacertaines, It may be noted

that the Genaral Manager is” nut competent to initiate Dlscxpllnary
Proceedings'aﬁen égéinst Cﬁargeman'ﬁr.l, the post in which the
applicant is nou uqikfdg}‘;ﬁé:suéﬁhfhe impugned charge memo haf to

be quashed, ‘But this order does not debar the compatent suthority
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fence, .
- Govt.of India, | B

To . S .
1. The Secretary, Ministry of De
Union of India, Production,

.South Block, New Lelhi. s
nance Facto.;yl'

<
> [ "5"@,&
BrLara, &
5 N
N

2., The Chairman/Director General of ordi
10A Auckland Road, Calcutta.

3, The Deputy Director General Ordnance Factory,
10 A Auckland Road, Calcutta. .
2. The General Manager, grfinance .Factory, !
Yeddumaileram, Medak Diat. .'
5., One copy to Mr. P.Sahoo, Additional General Manager
and BEnquiry Officer, Ordnance Factory. ,
. vyeddumailaram, Medak A.P.
6., Cne copy tO Mr K.Lakshminarlqgi‘-rph‘a‘,-;-AdiOCate, 16=-11~207500
. Saleemnagar, Hyderabadti‘f‘f . :
/7../0ne copy to Mr. LT T .'
. 8, One copy to Library, CAT.:Hyd‘.‘ !

9, One spare COpYe. ,
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if 8o chooses to initiate Oisciplinary Action against the

applicant on the same allegations on the basis on which the &

Tl o )
impugned charga nemg lssued.
. ) . . . . .!
3. The learned cnunsel Jor the aqpl;cant has also ur

E k

=]

that as the a;leged brlbary 13 the DGSla for the impugrac charge

ineMo s tne department nas to act in sccordance with the item=(ii)

. i
t . . . A
A}

of the Goverrment @f India instructiong under Rule=14 (vide

letter of 2GPT No.6/67/64=0isc., dt,13-6-67). u6 are nc: adverting

to the same as the charge mema is quéshed on the ground trnet the

Respondent-4 is not competent to issue the same.

4, In the result, the.chargememo No,02/00058/Est c:. =1-52

is guashed, .Eut this does not devar tne competent suthority, if

S0 chooses tu initiate disciplinary action agsinst the s--iicant

on the vasis of thRa sgame aliegations, on which the accve crarge
e T ‘

memo i8 issued.

Se The T.A. is’ orderaa accordlngly at the admissicn -tage

itself. No order as to costs,//
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ORDER

CRAL CRDER (PER HON'BLE SHRI R.RANGARAJAN

.
-

MEMBER {ADMN.)

Heard Mr.N.R.,Devaraj, learned ccunsel for the applicants

in the RA and Mr.K.Laxmi Narasimha, learned counsel for the

Eespondent in the RA.

2. The RA is filed by the .respcrdents in this CA for

reviewdng the Judgement in OA dated 4~1-96,

3. The chargememo g,

ted 8-1-92 issued by R-4 in the RA

was set'aside as R-4 was not competent to initiate the disciplinary
. ‘

proceedings against the applicant who Was Wworking as 38 Assistant

Foreman by the date the chargememo was issued in accordance with the

powers conferred to him under the schedule of CCS(CCA) Rules.

‘he learned counsel for the respondents now submit &h@t in para-7

cf the RA that the disciplinary authority viz,, DDGOF/0FB, Calcutta

had delegated the powers tc R-4 to the stage of issuing memorandum

of charges and further follow-up action till conducting the Court

of Enquiry, There is ro statutory rule ﬁﬁpshown to the effect that

the said disciplinary aubhority viz., LDGOF/OFB has under the

statutory rule delegated that power to R-~4, 1TIp the absence cof

any statutecry rule to th

Hence,

at effect we dc not find. any error in

the judgement. The RA is liable to be dismisced. Acccrdingly

it is dismissed

No costs,
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1% The Secbetary, Ming of Dafencatproducgion;
Goste of India,South Block, New Delhig
e . - X .

2§ The Chairman, Director Genaral of Ordinancs Factory Board,
10-4, Auckland Road, Calcutta,

¢ DEiEiractor Genarai, Ordinance Factory Board,
18-A, Auckland Road, Calcutta .

The Genesral Manager, Ordinance Factory,
Yeddumailaram, Medak District.

5% One copy to Nr;N.R.Dauraj,Sr.CGSC,CAT,Hyderabad3

One copy to Nr:K{Lakshminarasimha, Advocate,CAT,Hydarabad.
One copy to DJR(A), CAT,Hyderabadf '

* One duplicate copy.
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